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Joint Committee Report in compliance of Hon’ble NGT Order dated 09.07.2024 in OA No.

154 of 2023 (CZ) in the matter of Navendu Mishra V/s Municipal Council of Seoni (MP)

&Ors.

I. Introduction

The grievance raised by the applicant against the respondents was regarding the construction of

permanent structure of a Foot-Over-Bridge (FOB) between the land and the central island of

Dalsagar Lake, Seoni City in District Seoni, Madhya Pradesh, which is registered as wetland under

wetlands protection and management rules 2017. The applicant alleged that the construction of this

permanent foot over bridge is a gross violation of the wetland’s protection and management rules

2017.

The matter was heard before the Hon’ble Tribunal dated 20.10.2023and in the order it was directed

as-

“We deem it just and proper to call a report on the matter in issue in present Original

Application, from a Joint Committee consisting of:

i. One representative from Collector, Seoni, M.P.

ii. One representative from State Pollution Control Board, (M.P.).

6. The Committee is directed to visit the place and submit the factual and action taken

report within six weeks. The State PCB will be the nodal agency for coordination and

logistic support.”

In compliance thereof, the members of the committee visited the site and submitted the factual and

action taken report dated 06.01.2024. The perusal of the report reveals the following comments:

ii.

iii.

1v.

Vi.

The Municipal Council, Seoni has given the permission and issued tender to construct
385-meter-long F.O.B.

Municipal Council has dismantled the peripheral boundary of the lake to drain the
water of lake to execute work.

An unmetalled road has been constructed.

A 25-foot statue will be erected in the wetland.
Cement and concrete base for statue has been planned.

There are discharge of untreated effluent into the Dal Sagar Lake, there are throwing
of solid waste and plastic waste and Municipal Council, Seoni has not constructed any
sewage treatment plant till date.



As action taken an Environmental Compensation of total Rs. 480 Lakhs was imposed on Nagar
Palika, Seoni by the State Pollution Control Board (SPCB), Regional Office at Jabalpur vide letter
dated 24.11.2024.

The matter was further taken by the Tribunal on 08.01.2024 with direction to State Pollution
Control Board to communicate the Municipal Corporation to immediately take necessary action
and strictly observe Rule 4 and prohibit immediately the prohibited categories of constructions
and activities as provided in Section 4 of the Wetland Rules and State Pollution Control Board is
further directed to calculate the environmental compensation and realise according to rules and

to submit further action taken report before this Tribunal within three weeks.

The matter was subsequently heard by Hon'ble Tribunal on various dated during 2024 and finally
Hon’ble NGT, Central Bench Bhopal by order dated 09.07.2024 directed as follows:

“11. In view of the above provisions, we direct as follows:

i. Respondent have to strictly comply Section 4 of the Wetland Rules and to
ensure that there will not be any encroachment on wetland, there will not be
any construction activities, discharge of untreated water or throwing of the
garbage or solid waste or plastic waste in the water body/wetland.

ii. Respondents are restrained from going ahead with raising of any permanent
construction over the water body of the lake. Constructions or the pillars to
the extent which has been raised shall be demolished within one month from
today.

iii. Since permanent construction at the prohibited site has caused damage to the
site and requires a restoration of the site, as also restoration of the ecology
and remediation of damage already done to the environment, we constitute a
committee consisting Director, CPCB at Bhopal, one representative from the
Secretary (Environment) and one representative from the Central Ground
Water Authority to assess the environmental compensation.”

In compliance to the order of Hon’ble NGT dated 09/07/2024, a joint committee consisting of
the following officials of the concerned department has been constituted:

S. Name of Department Name/Designation of Committee

No. Member

1. Central Pollution Control Board, Sh. P. Jagan, Regional Director, CPCB, RD
(CPCB) Regional Office, Bhopal M Bhopal

2. One Representative from Central | Sh. Rakesh Singh, Scientist-D, CGWA Bhopal
Ground Water Board (CGWB)

3. Sh. AlokNayak, OIC &Chief Scientific
One Representative from Secretary | Officer, MP State Environment Impact
Environment, GoMP Assessment Authority (SEIAA), Bhopal




In compliance of the Hon’ble NGT order dated 09/07/2023 Additional Secretary, Govt of M.P.
Environment Department, Mantralaya vide Letter No 83-84 dated 29.07.2024 has nominated
Officer- In Charge, MP State Environment Impact Assessment Authority on behalf of Secretary,
Environment Department in the above joint committee. Similarly, vide Additional Secretary,
Govt of M.P. Environment Department, Mantralaya vide Letter No 859-60 dated 07.08.2024,
Shri Lokendra Thakkar, Officer- In Charge, MP State Wetlands Authority has been nominated as
Nodal Officer in the aforesaid case to coordinated with joint committee and submit report to

Hon'ble NGT and Regional Officer, MP Pollution Control Board, Regional Office Jabalpur.

In compliance of the Hon’ble NGT order dated 09/07/2023, the joint committee consisting
below mentioned officers visited the Dal Sagar Lake site located in District Seoni (MP) on
dated 09/08/2024.

Shri P. Jagan Regional Director, Central Pollution Control Board, Bhopal

Shri Alok Nayak, OIC & Chief Scientific Officer, MPSEIAA, Bhopal

Shri Rakesh Singh EE, Central Ground Water Board Bhopal

Shri A.K. Biswal, Regional Director, Central Ground Water Board

Smt. Purvi Tiwari, Additional Collector, District Seoni

Shri Alok Kumar Jain, Regional Officer, Regional Office, MP Pollution

Control Board, Bhopal, Jabalpur

7. Dr. Manoj Vishwakarma, Assistant Scientific Officer, State Wetland Authority,
Bhopal

8. Dr.Ranu ChoukseyVerma, ScientistC, Central Pollution Control Board,
Regional Directorate, Bhopal

9. Dr. Ajit Sharma, PF, MPSEIAA, Bhopal

10. Shri Ram Kumar Kuvreti, CMO, Municipal Council, Seoni

11. Shri. Santosh Tiwari, Asst. Engineer, Municipal Council, Seoni

AR S e

During the field visit the petitioner-Mr. Navendu Mishra was also present at the site.The
inspection GPS location of site visited by joint committee has been recorded using the mobile
based GPS system. GPS coordinates of construction site is 22.089380, 79.546983. The Google
map of Dal Sagarlake, Seoni (MP) is enclosed as Annexure-1.The photographs of field visit

are enclosed as Annexure-2.

II.  Brief on Dal Sagar Lake, Dist. Seoni, Madhya Pradesh

Dal Sagar Lake also known as Dal SagarTalab is a manmade lake. It is an inland lake situated in
the heart of Seoni city having GPS coordinates as (latitude:22.089380, Longitude:79.546983). It
has a total area of approximately 18.0 hectare. A small island is located in the middle of this

lake. This lake falls under the jurisdiction of the Municipal Council,Seoni. As per the National
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Wetland atlas prepared by Space Application Centre (SAC), ISRO and maintained at VEDAS
(Visualization of Earth Observation Data and Archival System) Portal, it is an inland manmade
pond of area 17.5 Hectare and has wetland code 1202, which is also mentioned in the petition.

But it is not included in the state wetland list prepared by the State wetland authority.

As per the inventory of wetlands (having area >2.25 ha) of Seoni district (M.P.) prepared in
compliance of the guidelines for preparation of inventory of the wetlands (conservation and
management) rules, 2017, Dal Sagar Lake is placed at an entry no. 53 with wetland code
234560394 having area of 18.31 hectare and situated within the jurisdiction of Municipal

Council Seoni. Though it is not a Ramsar Site as per the Ramsar convention.

Dal Sagar Lake Wetland is been utilized for the activities like fish culture and Nistari. The
biodiversity of the lake, representing Pistia stratiotes, Polygonumsps, Ipomoea aquatica,
Cynodondactylon, Echinochloapolystachya, Ipomoea carnea, Partheniumhysterophorus, Acacia
niloticaFicusreligiosa, Eucalaptussps, and Phoenix sps as floral species while, faunal species
includes Catlacatla, Labeorohita, Hypophthalmichthys molitrix have been predominantly

occurred in the lake.

III.  Background of the Case:

Municipal council,Seoni came up with the plan to install an AshtaDhatu statue of 16th century
Gond King Raja Dal Pat Shah on the island present at the middle of the Dal Sagar Lake. To
connect this island with the main land and for the ease of the visitorsto reach the island, 385
meters long Foot Over Bridge (F.O.B.) was proposed to be constructed at the site. Construction
work was started at the site in July, 2023. 19 number RCC pillars were raised at the site between
the main land and the central island.Subsequently the case was filed before the Hon’ble NGT by
the petitioner. In pursuance to the honourable NGT Central Bench, Bhopal order in OA No.
154/2023 (CZ) dated 09.07.2024 respondent No. 1 Municipal council, Seoni is restrained from
going ahead with raising of any permanent construction over the site in question. RCC pillars

that hasalready been raised at the site are to be demolished.

The point-wise comments of the Committee with reference tothe directions given by Hon’ble
NGT (Central Bench)in its Order dated 09.07.2024 in Original Application No. 154/ 2023 are

discussed as below:

1. Legal Provisions for the conservation and management of the wetlands:

Being a signatory of Ramsar convention, 1971, India has come up with the rules to

preserve and regulate the wetland, so as to maintain their ecological characteristics.



Subsequently, the MOEF&CC, New Delhi notified the Wetland (Conservation and
Management) Rules, 2017 vide G.S.R 1203 (E) dated 26.09.2017 in official Gazette.

e As per the Rule no. 4(2)(vi) of the Wetland (Conservation and Management) Rules,
2017 “any construction of a permanent nature except for boat jetties within fifty
meters from the mean high flood level observed in the past ten years calculated
Jrom the date of commencement of these rules” is restricted in wetlands.

e Also, as per the order of the Hon’ble SC in the case no. WP (civil) No. 230/2001
M.K. Balakrishnan vs Union of India and Office Memorandum issued by the GOI
dated 08.03.2022, all the wetlands situated within the respective district boundaries
having area (> 2.25 hectare) shall be protected as perRule 4 of the Wetland
(Conservation and Management) Rules, 2017.

¢ In light of the aforementioned, it is proposed that wetlands with area larger than 2.25
hectares be conserved in accordance with Rule 4 of Wetland (Conservation and
Management) Rules, 2017. Thus, the Dal Sagar Lake at Seoni (MP) having a surface
area of about 18 hectares, shall likewise be protected by the same regulation. Copy of
wetland rules and office memorandum issued by MOEF&CC is enclosed as

Annexure-3 & 4.

2. To restrain further construction at the site &demolish the raised structure within one
month
Hon’ble NGT in its order dated 09.07.2024 directed the respondent to restrained from

going ahead with raising of any permanent construction over the water body of the
lake and to demolish the raised structure within one month. However, the committee
has observed during the field visit that the constructed pillars were yet not demolished
by Municipal Council, Seoni and observed still erected at the site.

In this regard, it was informed by the Municipal Council, Seoni that a request letter
has been submitted before the Hon’ble NGT vide letter no 3478-79dated 30-08-2024
to plead for not demolishing the raised structure. The copy of the letter is attached as

Annexure-5.

Moreover, the committee has observed that in order to prevent the lake over flow of
watertowards the nearby settlement situated in the downstream of the lake, recently
another civil structure (retaining wall) has been constructed by Municipal Council,
Seoni in the submergence area of lake which is also violating the Rule 4 of Wetland

Rules, 2017.



3. Imposition of Environmental Compensation for restoration of the Ecology &
Environmental Damage caused by the Construction Activity at Dal Sagar Lake

Hon’ble Tribunal in its order dated 09.07.2024 directed the committee to assess
Environmental Compensation for the restoration of ecology and remediation of the damage

caused due to construction activity done at the site for establishing a Foot-Over-Bridge.

Subsequent to the site visit, a meeting was held where the committee members deliberated
on the methodology to be followed to assess the environmental compensation in the case,
and finally the committee members opined on reiterating the NGT Order dated 11.07.2024
in the related matter of Original Application No. 74/2022(CZ) Mr. Rashid Noor Khan

Versus Bhopal Municipal Corporation &Ors. where Hon’ble Tribunal directed as:

“47. In view of the above discussion, OA is hereby allowed. Respondents, and in
particular respondent 1, is restrained from going ahead with raising of any permanent
construction over the site in question. RCC pillars, to the extent construction has
already been raised, shall be demolished within one month from today. Since
permanent construction at the prohibited site has caused damage to the site and
requires restoration of the site as also restoration of the ecology and remediation of
damage already done to environment, we impose inter-alia environmental
compensation of Rs. One Crore upon respondent 1 i.e., BMC which it shall deposit
within three months with MPPCB. The said amount of environmental compensation
shall be utilized/spent for restoration of the site in question as it originally was and also
Jor restoration of ecology and environment by preparing a plan. The said plan shall be
prepared by a Joint Committee of CPCB, MPPCB, Integrated Regional Office,
MoEF&CC and Collector, Bhopal within two months.

48. The amount of environment compensation deposited by respondent 1 shall be spent
within six months of preparation of plan, for restoration of the site and

ecology/environment.

49. If the expenses for restoration are more than Rs. One Crore, it will be open to
MPPCB to raise demand of such additional amount of environmental compensation
Jrom BMC and the same shall be paid by BMC within one month of raising of demand.
If the amount of interim compensation of Rs. One Crore, exceeds the actual expenses,
the balance amount shall be utilised for maintenance and cleanliness of Bhopal Lake
i.e., Bhoj Wetland.”



With reference to the above Hon’ble NGT Order, Joint Committee is hereby recommended

that the same amount ofRs. One Crore may be imposed upon Municipal Council, Seonias

environmental compensation in lieu of the damage already done to environment due to

permanent construction at the Dal Sagar Lake which is a declared wetland and for

restoration and remediation of the site. Municipal council, Seoni shall deposit this amount

within three months to MPPCB. The said amount of environmental compensation shall be

utilized/spent for restoration of the site in question as it originally was and also for

restoration of ecology and environment.

IV. Field Observation of the Committee on 09.08.2024

The factual status on verification of the documents furnished by Municipal council, Seoni
and observations made during the field visit of the site by the joint committee members on
09.08.2024 is discussed below:

1.

Dal Sagar is a man-made Talab situated at GPS Co-ordinates 22.089380, 79.546983 in
District Seoni, Madhya Pradesh; and having an area of around 18.31 hectares.A small
island is located in the middle of this lake.

The catchment area of the lake includes around 3-4 km® area within the city which
serves as the recharging source for the lake. Also, two natural drains are confluence at
the lake as water source.

. During the visit approximately 60% of the total wetland area was found filled with

water. About 30-40% of the lake area is under weed infestation and vegetative cover.

During inspection it seems that unmetalled road constructed parallel to the under-
constructed foot over bridge for the transportation of material is presently under
submergence due rain water. Only 33 meters road appeared outside the submergence
towards the food court side.

Municipal Council, Seoni issued a tender dated 30.01.2023 to construct a Foot Over
Bridge (F.O.B) to connect the main land with the central island of the lake.Theproposal
for the above work was approved in the meeting of Municipal Council, Seoni dated
30.12.2020 where an amount of Rs. 1,68,20,123/- was sanctioned for the construction of
approach foot over bridge at Dal Sagar Lake. Later, the technical permission for the
above work was given by Urban Administration and Development Department, Jabalpur
Division dated 31.12.2020.

During the inspection, it was observed that a 25-feet stone statue of Gond king Raja
Dalpat Shah has been installed over cement concrete base of 15 ft. in the central island
of the Dal Sagar Lake.



7.

10.

11.

12.

Committee has observed that for construction of this platform and erecting the statue
around 15-20 plants/trees and wild shrubs grew at the central island were cut down.

In order to prevent the intrusion of lake over flow towards the nearby settlement situated
in the downstream of the lake, recently another civil structure (retaining wall) has been
constructed by Municipal Council, Seoni in the submergence area of lake which is also
violating the Rule 4 of Wetland Rules, 2017.

For the construction of Foot-Over-Bridge, 19 concreted pillars were raised on the site
between MPT Chaupati and the Central Island.The length of the bridge to be constructed
was observed 385 meters. However, after direction from Hon’ble NGT, the construction
work was restrained.The construction was done within the 10 meters of Full Tank Level
(FTL).At the time of inspection, no construction activity was observed and no
machinery / materials etc. were found near or at the site.

It was observed at the site that for transportation of construction material to the central
island, an unmetalledkachcha approach road of Length- 105meter and Width- 6
meterwas constructed by the non-applicant parallel to the proposed F.O.B connecting
MPT Chaupati and the Central Island.

The Dal Sagar Lake has full tank level of approx. 3.84 meters. For the ease of
construction activity at the site, 70 % Water of the lake was drained out by the Municipal
Council, Seoni. For lake de-watering through gravity, one side of the lake bund has been
demolished.This has resulted into the major impact on the water quality, flora & fauna
and bio-diversity of the lake. During the visit the present water level was observed
1.3meter in the lake.

During visit, it was observed that no sewerage water meeting the Dal Sagar Lake. The
Municipal Council, Seonihas temporarily blocked the sewage carrying drains and
diverted the flow opposite to the lake. However, during the earlier visit of joint
committee constituted in compliance of NGT order dated 20.10.2023, it was observed
that drains carrying untreated sewage from the city meeting the water body (02 drains
meeting Wainganga River and 01 drain meeting into Dal Sagar Lake); and there is no
proper sewerage network and sewage treatment facility exist in the city.

In this regard, Regional Office, MPPCB Seoni vide letter dated 24.11.2023 had imposed
a total environmental compensation of Rs. 480 Lakhs for period of 01.01.2022 to
31.10.2023 for non-compliance of directions of Hon’ble NGT orders dated 25/02/2020,
28/02/2020 & 14/12/2020 in Oa No. 606/ 2018 and violation of provisions of Solid
Waste Management Rules, 2016 under section (5) of Environment (Protection) Act,
1986.

It was informed by MPPCB RO, Seoni that the imposed compensation is yet not
deposited by Municipal council, Seoni.

It was observed that Municipal Council,Seoni has not constructed any sewage treatment
plant for the city till date.

10



13.

14.

15.

As informed by Municipal Council, Seoni representative, proposal of installation of 04
nos. of STP is approved in Amrut 2.0 schemeand to be constructed in the city for
effective management of generated sewage.

The committee has explored the periphery of the Dal Sagar Lake and it was found that
there are number of shops and other establishments are already present in the Full Tank
Level (50 meter) of the lake. Plastic waste and trashes were observed at the periphery of
the lake.

Hon’ble NGT in its order dt 09.07.2024 directed the respondent to restrained from going
ahead with raising of any permanent construction over the water body of the lake and to
demolish the raised structure within one month.However, the constructed pillars were
yet not demolished by Municipal Council, Seoni and observed still erected at the site.

After Field visit of Dal Sagar Lake, a short briefing of the field observation shared with the
Collector, District- Seoni and discussed various actions required regarding conservation and
management of Dal Sagar Lake in compliance of direction issued by Hon’ble NGT. Following
deliberations were made by the District Collector,Seonifor conservation of lakes in the city:

>

>
>

All the activities for conservation and management of Lakes of Seoni should be done in
consultation with State and District Wetland Authority.

Awareness Programs to be organized for conservation and management of lake.
Catchment area study should be carried out for identification of natural inlet drains of
Dal Sagar Lake.

Threats & Damage caused to the Environment due to permanent

construction at the site

During the site visit, the committee members discussed on various possible threats to ecology
and damage caused to the environment because of the construction activities at the prohibited
site within the lake. It was discussed that raising a permanent structure within the full tank
level of a water body might lead to following threats & damage at the site:

a. Impact on Aquatic ecosystem: Construction activities within the lake, including de-

watering operations, disrupt the delicate balance of aquatic ecosystems. These
disruptions might lead to the destruction of habitats of native species of fish,
amphibians, and other aquatic species. The alteration of water conditions and sediment
can severely impact their survival and reproductive success.
Deterioration of riparian zone: The riparian zone, which acts as a buffer between
land and aquatic systems, is adversely affected by construction activities. The
destruction of vegetation and alteration of natural water flow can lead to soil erosion,
loss of habitat, and decreased water quality.
Depletion of ground water level: De-watering of the lake can lower the groundwater
table in the surrounding areas. This depletion can affect local wells and groundwater-
dependent ecosystems, leading to reduced water availability for both human use and
natural habitats.
Reduced Water Holding and Carrying Capacity:Permanent construction may
reduce the lake's capacity to hold water due to changes in its physical structure and the
11



accumulation of construction debris. This reduction can lead to diminished flood
control benefits and lower water availability during dry periods.

e. Blockage of Inlet Channels:Construction activities can lead to the blockage or
alteration of inlet channels that feed the lake from its catchment area. This obstruction
can disrupt the natural flow of water, reduce sediment and nutrient inflow, and
negatively impact the lake's ecological health.

f. Damage to Lake Bed and Siltation Issues:The lake bed may suffer damage from
construction activities, including the creation of temporary pathways. Such
disturbances can exacerbate siltation, impacting the lake's depth and overall
functionality, and potentially leading to further ecological imbalance.

g. Western Bank Degradation:The process of de-watering led to significant damage to
the lake's western bank. This erosion compromises the structural integrity of the bank,
leading to further soil loss and potential destabilization of the surrounding land.

VI. Recommendations of the Committee

1.

The District Administration shall ensure strict compliance of Section 4 of the Wetland
Rules and to ensure that there will not be any encroachment on wetland, construction
activities, discharge of untreated water or dumping of the garbage/solid waste/plastic
waste in the Lake.

Municipal council, Seoni shall prepare a detailed time bound action plan for the
restoration of the site that shall be examined by the MPPCB and approved by MP State
Wetland Authority.

A time targeted action plan shall be prepared and submitted to Regional Office,
MPPCBSeoni regarding demolition of pillers and other civil structure constructed inside
the lake. The guidelines on Environment Management of Construction & Demolition
(C&D) Waste, March 2017 issued by Central Pollution Control Board may be referred.
Sign boards and caution boards should be installed at suitable place regarding restricted
zone.

Immediate actions shall be taken by Municipal Council, Seoni for performing cleaning of
the lake and its boundary should be fenced to restrain any unauthorized dumping of solid/
plastic waste.

Removal of weeds in a scientific manner in Dal Sagar Lake.

Catchment area studyshall be carried out for identification of natural inlet drains of the
lake to restore water in lake.

Ground water study including assessment of present water quality and ground water table
around the lake should be carried out by engaging an expert agency.

To compensate with the plants/trees felling during the construction work, planation of

native plant species shall be carried out around the lake and at the central island.

12



10. Bioremediation and restoration of lake bed to improve the water carrying and holding

capacity of lake.
11. Effective measures shall be taken by the Local Body to expedite the establishment of

sewerage network connections and construction & operation of STPS proposed under
Amrut 2.0 Scheme in the city.

~ Fn,&.,h'&. 1 ¢

g,‘J
- .

Regional Director OIC & Chief Scientific Officer.
CPUB, RD, Bhopal NPEEEAA Bhaaisl CGWA. Bhopal




Annexure-1

SRt Legend
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Annexure-2

EIGPS Map Camera

Seoni, Madhya Pradesh, India

3GQX+892, Sindhi Colony, Seoni, Madhya Pradesh 480661, India
Lat 22.08838°

Long 79.548204°

Construction site of Dal Sagr Lake

.~ _EIGPS Map Camera’

Seoni, Madhya Pradesh, India -
3GQX+274, Badaun, Qazi Mohalla, Seoni, Madhya Pradesh 480661,

India

Lat 22.08836°

Long 79.548211°

Removal of infested weeds by Municipal Council, Seoni
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"SRl

B GPS Map Camera

Seoni, Madhya Pradesh, India

Dalsagar, Shop No 1, Sindhi Colony, Seoni, Madhya Pradesh 480661,

India
Lat 22.086967°
Long 79.547206°

Measurment of unmetalled road at the lake bank

[/
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Seoni, Madhya Pradesh, India

36GQV+3R4, Bhagat Singh Ward, Seoni, Madhya Pradesh 480661, India
Lat 22.087816°

Long 79.544683°

8 - EIGPS Map Camera

Seoni, Madhya Pradesh India

3GQX+6F8 Mathematical park, Badaun, Qazi Mohalla, Seoni, Madhya
Pradesh 480661, India

Lat 22.088129°

Long 79.548673°

Inspection of drain near Dal Sagar Lake

Consultation of Joint ommittee with District Collcector, Seoni
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Annexure -3
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Y Fel T T A A 4 fREeay, 2010 6 7.91.#7.5. 951(H) 3T Aagi® (A2 shT y"ee)
e, 2010, weRTfara B 2

ST AR T |EEA 3T AT START T5T i TS ST2eaaeT il qIard Teael Y oTseTey
AT ATH T&TT FT THAT g TAT el T AT &30 % forw o s qoar [orr a9 6 atwar
H AR o SEtataerdr T arisrorTedt Sarst Y QT et F geF O § A1 & o g g

3T, TS LA ST F9 ST GF TATHAL H7 THT TR & A0 [Ahrarens Fawar aor afee
FATT § sagiA arfefeafadiv yormeht fare siw Ja fEfegar 94t gt w fo=w #2733 a1  #ir
g9 § A AT saegawar g fF smagfw arifRutasdt yoelt F &1 qew rifRafadt gew e &iv 5@,
AT HITLTH 3 ATETE 57 & [&A9T F €9 § T3 &,

ST gl T o 39T H SESHAT & TATAT HLET AT TILT 6 o707 A (FEAT ST Taer)
=, 2010 7 AT FLAT ATLTF THAT ¢,

T, G, FalT GLHTL T T (F2er) i, 1986 FT IT&mT (1) 3i¥ ITLRT (2) F T (V)
ST g7 3 T ST (3) o AT 15T I 25 I T& TRl T TANT FId §U STAATLTI il SITAHIT %
T, TSI S| AT g ol SNTaT &, a1.%7.59. 385 (31) A< 31 AT+, 2016 FIT sa g+ (FT&0 3T
weegr) 7w, 2016 T ST SRR AT o) i 7 g=mT & T off B i 9 gy 3F ey At
T, I ARG H, SN 38 TSI § TATIRIAT TH ATILAAT o0l T FT ST il 3988 FT &F ST 2,
qT1e & &t srater &t g1 % qe=rq o= R S,

ST, FealT GLHL Fl TET A (207 7 yaege) a9, 2016 F d94 § 77 TR, §9 757
&1 TTSAT ST THE ST, SATRAT AT (e THTIS {I5A1 § TATT TAT A&7 I g0 3,
ST, TH & ST AT 92, S S Sfedtad STed Fawi & §94 § Id gu &, T T T
T ST &4 TATAAT o6 T | Fea 1T T g7 980F w9 7 F=1e o637 1,
qd: A, HealT TLRT, TATALOT (He0r) A==, 1986 HT ¢mer 3 Fit IT-4Ter (1) 3/ IT-1T (2)
F T (V) 3T IT-eT2T (3) F T IfSa ey 25 S &7y 23 FIT Y& ei<pdl T AT FLd gU JAT R o
(ST SiY wee) M, 2010 &7 39 a1ai & [HarT Areehia #d gu, e UH afeswaor § 7@ & w3 a1
IT FIA T ATT FHAT AT AT, AR F G 32 warerd & forw efotea Fae sardt 8, srafq—
1. it A S T —
(1) =71 =t =7 |ferg /e st (Fveavr s wee) e, 2017 2
(2) T TSI | THTIH AT AT I T 2|
2. gfameTd.—
(1) == Rt &, st q o "asd & svgem srafera 9 81—
(F) “srfarfezg” & agiaeor (Fveorn) sfatay, 1986 i g;
(@) “aTferETer § FATRITT ST S TTEFTO0 1 &9 75T & ARG H Treemaor, Tfad €,
@m ataf & Faw 6 § Mt oo sefa afat srfenm 2;
(=) "ot ot & oy gl wet, wiRarsh qur Savet w1 vHT dhew oAfwva g
ST arggfat £ fafrsear o wwar @
(F) "THRFT TaHT AT F FE VET TEAES AT g SeE A #w 1 g swan F oo
FIAATIAT 3T FILATSAT FT FUF TRAT AT § TAT T TTSAT § TIA Te| F Ig9T; ILoTT i
T e & forw srafera seem wareat, F gew, S fAafae wrer fatoreara wr yarfag w4 €,
T TATHAT T TR 8, TR Ta&T § THadai &1 9q7T @1 6 o1 i Jeee 61 yartaar
F HTIA o o0 STUTerd ATiedy siT FTaTeaad Tae= RATeaa+ & oy garer qieqfd g
() AT AFHTHT 7 1971 H U9 F THET A gEAreted ety qaelt srferawy sifia
(@) "R T FE G AT Fwg g, gy a1 I; wrHtaw av O, worft v e, so s
ZELT & AT T2, AT, |IE AT A0, {Sreeh avta a9t o1 &7 ekt Tears s i Rafa sz
Hiew & arfara & 7 g1 af g g, Tiq S9H A< I AR, G979 % 9, G gqeEry fafore =

T gqra AR o FeFm/sene, g, 98F Scated 97 BT st & forw Ao
=7 & e sv=aTd aftafem 78 &
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() "SR TRET" § & AT AT F AT TS ST ST aHITE SR o o+ 399
TS ATA/ATTEHTT AFATT 27 T 8, AT &;

(F) "MEEAT FT IREIFT STAET" F qqd (GwrT & §a9 § qUI0TAT gIFr & q1eqq & 9o
TRt i 7 TE-vET af i €,

(=) "wATET S ¥ AR AT A aRET F oearg-ad &1 ag 9w o 9w AR s
FTIREATT 3 FHTLOT ATCTOTTAT =, TAT IOt Faret # giogwer afiads a=4ar 2|

(2) 37 =T Rl AT URN &, S T MAAl § GgFT © N TRerud qoi g, g afatEm §
AT 7, aet ot E ST 3 39 sAfafaaw 9 2

3. Tt w1 ang T — e fReafortea st an smasgf o=l & an 26, sraiq-
(F) THET ATHEHT F AT ST Aged i MEA F w7 § afiFa et
(T) FelT TLHIT, TT ALRTL AL T T &3 TATHA IT TAT AT = s w7

T T T S O AT SONte A A9 A, 1927, FeAsiia (S7eon) afertee,
1972, 3= (F¥eqon) strarf=raw, 1980, u—qaﬁarfa‘rﬁwamazﬁwﬁﬁmﬂﬁ?raﬁw 2011 & sfaiq
wﬁmﬁéﬁﬁwﬁmﬁaﬁgﬁﬁﬁwﬁ@ﬁl

4, syt § fFamwerat o)X PRdaa—(1) smEgi® w1 SR e yEy, smae e grer @
SagTa ghrgard TR F Brgia & sar B s

()  smet F faw, FAeferfeg Grarsart 1 gt BT stro, safq-
(i) Tt oft Foremr 3 srfasrmor afga - ST 3 afed;
(i)  Toreft S=reT oy e AT ST BT g=n B we;

(i) =TT 3w fores sraforse swaerm Raw, 2016 % siasta o aror f{wtor sie fAeas sraforse
T FBAET 97 gares A7 e AT e, aiEweny Wraa & AEt, $Er siY
AT [, 1989 AT TRHFHT F&d Sal Aqafd &7 7 [Hd S{ar a1 HIfAawrer a7
ITART, ArATa, Fava v d=eor ga:ft 9w, 1989 =1 aREweaa sraforse (e, gara
AT AT §=9ad) F7d 2008 F Fdq9Td o+ ATl IE AT a1, T-q9feree (Fae)
7w, 2016 ST 0 FATAT S-S oree;

(iv) BT ATTISE FT T2,

I, oTg<l, FEal, et ¥ 37T A\T Tieqar § dAenfad srafdre v aigemat &7

(v) Tl ot gsfa w1 Gret fRwtor fame ara =met &, = diee % ofiae o9 Rt & gy
£ I T fU=e a7 aut § AT 918 F faqe S=9 £q¢ | TET i AU

(vi) 19y formR

T FRT AL ATEHT 6F (HRrer 92 e weaeny & e & o =7 aee a1 99
TS & TATET H T T=qral 92 f3=me FT gomiy|

5. A TIAFCO.—(1) FolT TLFR, TAF T § T ARYH TMTFL0T FT Tod wair oo
Aeateread aaeg g, aaiq-

(i) T TR F qAEIw/ad fan w1 awargs w5 ar sregfe F Fuw 8 d@69tea w9 v w©
TTTHTEE AT - o7eqeT;

(i) TS T & FHa AT AT AT & qioa — I,
(iti) AT f9TT FT AT afET — Ued 99

(v) =9 30T FT1 arETgE afe — 96T 99,

(v)  orgdy e T &1 ATy g - 9ed 99,

(vi)  TTHIOT fashTe forT T AT AT — e 9ee;
(vii) ST HETES (T T AETgE aie - ueT 99,

20



4

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

()

(1)
(ii)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)

(xi)

(xii)
(xiii)
(xiv)
(xv)

(xvi)

(xvii)

3)

el [T T ATCHTE® Ao — Tad qa 7,

=TS &l ate ey Gt &1 wreETaE g - 96T 95,

T T AT 7 WRETe® q=a — a9 9347,

Trorea T BT ATeETeE " - uad 9w,

faer, T5T qaT Haal Fvg — Taq e,

T TSt ATed — o 98y,

Hoeg giua, Tod Jafaaear as — 3 98,

e gi=ra, ST Tgur f{EEer 1€ - uae gee;

TATI, A 3T AT TRATT HATAT o &1 FIATAT AT SAIT T {2 HYEAT — TaA 937,

AR AT AT, ST T, Heedehl, -39 AT ST ATHTSH-SA9F 45 § F TAF F UTH
oot o TreT FLER gIT AT Htate AT ST, 7

TATE/ad AT ar At & getea orwn § s atue/ s afEa/AEs - g giEE|

el T qLHTL, el TSF &7 & (o0 F9 57 &5 Ao ATrerawor &1 77wt Sad fAefertea
qTET A, ST

T T[T &3 T TATHF AT & Tioa — AeTe;
qtEr R T wreETeE e - 3uTer;

T AT T AT AT — Tad T8,

ot farehme AT &1 AreETeE aiea - uae gee,

gretor fareme far T 1 AT qiee - uad 9w T,

ST e TR 7 ATeETes g - 9ed qaw T,

oot fasT T ATEETE e - Tad 957,

=TS & ate T T 1 weETyE 9=E - 9ed 95195,
e AT 1 wreETyE e - ged gae;

TS AT T AIATeF qi=e - Tad 97,

g, 3T 94l 7 - TaT 937,

qEE qi=d, 89 77 &7 IgUT =07 FRTT - 767 987,
a9, 99 TS &7 - fgar a1e - 989 9847,
T TSI AT - T T8,

TATE, I T FAATY TAAT FTAT o &I FHTATAT 6 I T TET I T - Tad T,

sy arfefRafadt, sa-fem, aegdit, Y-397 TST oY aTHTSE-EE &5 § uE-us Fews
o 7 o & o g At BT s s

TTEALOT/AT AT AT AESH gATAA AR | 19 qi=ra/FqaFa at=a/ a9 - 9567 qi=d|

TS AGEHH TSRO AT HF TTST G SR H TTTEHI, T | AT8F, AT STUTerd g, =T da+l,
T HE-FA, T Tl

TS AR TIFHTOT AT §F TS &7 AEH wrrewewr, et aipat 1 TR w3 s/
fArterfad Fet 1 are F3, i —

=4 At %yt arE | o\ AwrE & fiaw s 71 99 sy e i aft syt i g=r
TATT FHEAT,

= T % TR T AE g AT F HaL AT il S ATt SasHar il gl 93T
Em@mwaﬁﬁaﬁ%a%%ﬁ%@aaﬁ{ﬁﬁﬁwmﬁﬁﬂﬁm
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()

(=)

(7)

(9)

= At & srefie fAafawe gg s wferca axarest & seme uw ofeETa srafaat i Jegia
FEAT,

= AT % YHOE A aErE § UF a9 A qard F Hqe GET AEsHAr it AT Sled gl
TATT AT X IFT TS | Fea T R g0 FFa it S a1t SSiehies 99 Ted T 26
ATATE FIAT; 3T 37 AT H T4F a9 I4 H 2" a1 ST,

srtergra sresgferat & fiaw fRfFatea siw srema B s arer Tt s 3 T T 8
foreqa =T et e,

At smyfoe & forg wiattg wrrsrert it = § agasd, afs FrE gr, it frerfer s,
AT AT SATIRIAT 6 AT 396 AL AT IRAGFd STANRT 6 o0 HEAGIT Ao
AT, e iRt gorrelt & Friwardl (S GUSTI, S-S 9T, aE-TTare® SH) $T g
(ST ST AT STH) T LA FhaT SITaT 8 A7 SEH AT9glag &l STt ¢, T 39 areatas
TurTeRt T Yaterd e % foro v Rrgia, S |werr & |97y w9 agetd STARN wF GHTE i waT §
(ST Stra-fAate Fa¥ gq Tl THeAT J7 STefid aqeqtd it 31T FHTAT) FT fSewmqul STIRT FeT;

TIF ATIH=a A=Al % 0 wdhhd EgT ST FT qAaAET wAT (Feaid TEHE &
qeaa | HA-I0T A qi2d), ST 39 A f AqT sraqiAat, SroarRrafade
IR F AT 8,  TEFIE ITARM Rl ST TGAT Y IHH THAT 39 9 [F=7e 7T,

I AT H, STl ATeR=ra Ay ar swasgie afvet it S & faw s e w1 i -
ATEFTT B, Ivg d@TaT a7 & (o0 HMEAFATIT 6 JTeqq F qTRFAART @& 7 F7 F977 @4 F ™0
FAAAT g TIRITLET L AT,

remm Tea/AT e o w7 it ST JISATsH S FERHT o 6T T AT o6 RmTAeadT
St ST % e ST i agaET AT,

= et e s qEwa afataee, et s SRt = yada gt s 6 ag-afis
LT I (THF Fefee T IU & I T [GE@FIT T2) U AT q 6 "req¥ § UHT A= smaqaar
#it fRurfa ox Safea Tro7 AR A1 H9 TS AT TUTHA AT Feat T TEH1E Bl AT 3T,

rfe= wwa fFamit sz s "@&tea sfdeeont % arerw 3 giRerea S & gt F aer  w
THIF TaEw AT % GhATeaa i HHea= AT

ST AT HF AT AT TATEA & Hiav gt sagie fafAfdee sfeamn % forg qrear sriesrr & &9
H T FAT;

AT AT TSR il SMESHAT % Y& A Tqd AT g AaLTH (a9l S FHIAT,
AT F Todi T GRATRaATal & Fae § TRl i T FHaEl & 99 SIREEdr &
AL g U FHLAT, 3T

TAYTOIT & AT T AR AT TF TST &5 TATHA ZTT AATAESE 7 7T I qATg <71

TS AT AT HF ST &7 TTHA FT Fafera fFanT, urtdswor F oo few A sz afeesg F
w7 # FAT a7 TETAar TG T AT FTF FHT

rfereRTor, =9 fAIwT F Y19 F ded o F 9w

(F)  Hferq IEATEwl ST Tae AT FT QAT wed aA7 AEgiH yrteeer g Afdee
foreft Teretteht farer I wetrg &9 % forg ush g eht afata 1, o

(@) AT EIRT AT A A T2 Tt i qHars w ST S g A % o us
FATT ITAH FH g AT TaEAT & [HATRT FT T FORd AT AT T57 HT

g?w(&ﬁﬁﬁwaﬁﬁﬁmﬁﬁ%ﬁww%ﬁq%ﬁm@ﬁwﬁ%w@wm
|

TTFErReor Y o | 9 F FH A9 912 I5F g

TS ACHTT AT 0T ST &7 TATHT gTT ATHAIESE ITIErshor F A-fererTieh Jaegi &7 Frda
Fferaw = g &t srafer &1 R
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(2)
3)

TS g afffa &1 7ed.—(1) F=T T, TF TCelT AR THT F T59 HT, e
et aeeg g, saiq —

(i)
(ii)

(iif)

(iv)

(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

(xix)

Tf=ra, TaTEeer, a9 37 TAarg TRadT HATAA, T LR — Teqe;

AR Faell FTF 3@ g @A A= AT 9T qi=E, TITEL0, a9 3T TAarg qaad
HATAT, AT LR — ITTETE;

AU WEIHRH, Feqsiia, TATEw, a9 i Jorar] TRada #31ag, 9d 99HhT — 9o
ey

AT HIT F1T 3@ T TATGRT AT HIFHd q1=d, TATELW, a9 A FTAdg Taa«
HATAT — Ta T34,

LA A=, Thed HATAT, AT LA — Tad a7,

Ted T, ST HHTeE, qat faw 3w I a0 G, A LR — T 9597,
LA A=, FHTY ST AT FHedor Hared, 91T G3FE — 96 9867

LA A=, AT 7T 3T ATARTAT HATAT AT TR — Tad TG
LA A=, AL A HATAT, T T3 - Tad Hae,

LA A=, TN T8 31, AT HEET - 9ad 9847,

HETE, Fea I TG HIA qE - Tad TG,

fAzor, ATed TTIOT AT AT FSTAF TF - T2 I

Tr2oreh, T aeEafd TFeror T ASATHF TH - I 98w,

e, siafver sIqyaice 3, SEHaTaTs 1 SATEF TF - 97 9347,

I Fea T ST AR - T TG,

TATEHTL, A SATART - T TG,

TS AT AT §F AT TATAA % qF ITAWE, FHTEHT AT I, TAF & 99 6
FTIFTA F oI

g i iR, 97 oS, Aoeadht &=, -397 AT ST AT STATe F = |
T JcIF FT UH-UF [T 37

AR | HATT 1T FA a1 29T/ e /aaa e, aaiawo, a9 i Saarg
Tfadd HAT - qae gt

LT SR AT, T AT 2T, T H TATF ST TEEAT [ TGATTOIT HT T
e sgyfe afata Aeaforfea st #1 aree w0l sreiq—

()

(@)

()
(%)

AT F L0 qAT FrsHar0 ITART % &0 qyi=g Al T FRars et
FEFAL F A9 H FAT GHT FT GATg AT,

MR F THFd Toud o giamearr U F g 1w et AamEe i
I ER AR R AT

grfersRTor g1 =4 At F fharease i R A,

7w 4 % 37 ffaw (2) § gt yfasfea Grarsarat & o oo gt a1 @9 asx
& TITEAT | ITeq [T TEATAl o TG H heald GLHIL DI AT AT,

TAAT ATHAAT F A AT Tged il GAHAT Fl AR 6 ST A FHwrier
FAT;

srferg=ra R st 3 form shmmame s iy Rrerfeer F3,;

AT TIAT AT HHATITE SESHAT F THhd Tae il SR HT A @A HLT,
Arag AT & HetAT qET 9T qersEr ATHFTon & aHeag & dae § golTg <A1 Y
TReft o= ATHST U SO | A1 G9T AT T TR il (Aiate HLdATl
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(4)
()
7.

et o T-AvwTT el A FTAETA AT a9 T AT F7 gk g
atafa Jea =g 9T § FH q FH TS F7¢ 955 H|
ST RIS 6 TST &F TATE Sl ARAAT SR F1AT FT TATISH.—(1) T TERE AT 9

TS & YT FT q¥ag 9w =9 [Fawi & weared & ada & v a9 i safer & fav sfaga G
ST 2 ATHSTT Tl R % forw v wfereq aearast a7 wr, o Awatatea #1 3uay gem—

(%)

@)
)

(
(

(4)

(5)

fderrht wriRa aears fefSree A=t grer anfdq i sefiet searaw g fafemrs sy 1
.

TEF TATT &7 T d AT 37 RBfSres amtza & o s 9 o s ar=artea gfa &=,
T Rerfas-waea & faae,

@ [T st aaT FeareEmry #7 @@,

S TAT THF TATF &7 & Ha s wqa-faferee GrarewarT i =T,

AR ST I T & o Hiqe A=atad o6 ST arer wa-faferee Ghamsarr fi 94T, 37
At & yade & G,

STTErhoT, HTereq EarasT & ST U2, SMEsHAT &l ATee=rd & S & o TasF 3 a1 89
TISTE T9TTE T RRTTEer 4|

TS ALHRTT AT TF ST & T Hatad 3T TATET s hat ¥ 9req st afe #: gf, W
o= 3 & TeATq T T &l AT [T it arg | &1 |7 Jre9 (&F o 98T 6l
e 3 ST T § S A At A

(F)  FET AEHN AT ARGEAT F A8 J, diereq geqras, s sT-Faw (1) § 797
@ﬁﬁ@wé’rﬁg}, TN AATT FAA | FaG ToT TLHE AT 5 TSI TATHAT % A1 qHeaT
FGAT|

(@)  wfered TEaTaS & ST U, S SR AHiT sEi Fr stergfua Ry S F oo
FeR T TLRTT AT RIS FMT|

(M) FET HER HaE ST AT SARAl & STd e, AT Fls 2i, T2 &A= 3 & 7997
Hﬁﬁmﬂﬁﬂéﬁwﬁﬂﬁaﬁ@ﬁ%ﬁmﬁﬂﬁ?ﬁWﬁwﬁ%sﬁmaﬁ{ﬁﬁﬁ
TS | Ateg=a |

(F)  FET AT ARHAT & AT AT % (10 Ueh THIAT 98 1A HT GoIT HT

(@) G IR, TS HERTT S T OoF & TTHT At srferwriear & & smasyfaay & fowy
#, Teft Safaa gaaT staee

[T, /. S(-22012/78/2003-HUH(Te7]) TTE. V]
1. T, FLETHT, FATHF ST

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th September, 2017
G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive

ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water

purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of

landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of

our rich cultural heritage;

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill,

pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;
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And whereas clause (g) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have
compassion for living creatures;

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment, including inter-alia, wetlands, and for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character,
and ultimately support their integrated management;

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,
2010, vide number G.S.R. 951(E), dated the 4" December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits to state and national economy, and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being,
also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986,
published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31"
March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazette notification is made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Government in consultation with State Governments and Union Territory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, 1986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to
be done before such supersession, the Central Government hereby makes the following rules for conservation and
management of wetlands, namely:—

1. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.
(2) These shall come into force from the date of their publication in the Official Gazette.
2.  Definitions.—
(1) In these rules, unless the context otherwise requires,-
(a) "Act" means the Environment (Protection) Act, 1986;

(b) "Authority" means the State Wetlands Authority or Union Territory Wetlands Authority, as the case may
be;
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(©)
(d)

(e)

®
(2)

()

®

@

(@)

"Committee" means the National Wetlands Committee referred to in rule 6;

“ecological character” means the sum of ecosystem components, processes and services that characterise
the wetlands;

“integrated management plan” means a document which describes strategies and actions for achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect, or may affect, the various site features; monitoring
requirements for detecting changes in ecological character and for measuring the effectiveness of
management; and resources for management implementation;

"Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 1971;

“wetland" means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

“wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

“wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development;

“zone of influence” means that part of the catchment area of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

The words and expressions used in these rules and not defined, but defined in the Act, shall have the
meanings assigned to them in the Act.

3. Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:—

(a) wetlands categorised as 'wetlands of international importance' under the Ramsar Convention;

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest

Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.

4. Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of 'wise use' as determined by the Wetlands Authority.

(@)

The following activities shall be prohibited within the wetlands, namely,-

(i) conversion for non-wetland uses including encroachment of any kind;

(i) setting up of any industry and expansion of existing industries;

(iii) manufacture or handling or storage or disposal of construction and demolition waste covered under

the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements;

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high

flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

(vii) poaching.
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Provided that the Central Government may consider proposals from the State Government or Union

Territory Administration for omitting any of the activities on the recommendation of the Authority.

5. Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely:—

®

(ii)
(iii)
(iv)

)
(vi)

(vii)
(viii)

(ix)

x)
(xi)

(xii)
(xiii)
(xiv)

(xv)

(xvi)

(xvii)

(xviii)

2

@
(i)
(iii)
@iv)
)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)

Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-
charge of the Department handling wetlands - Chairperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
Secretary in-charge of the Department of Environment - Member ex-officio;

Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Department of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officio;

Chief Wildlife Warden - Member ex-officio;

Member Secretary, State Biodiversity Board - Member ex-officio;

Member Secretary, State Pollution Control Board - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—

Administrator or Chief Secretary of the Union Territory - Chairperson;

Secretary in-charge of the Department of Environment - Vice Chairperson;
Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Departments of Revenue - Member ex-officio;

Director, Remote Sensing Centre - Member ex-officio;

Member Secretary, Union Territory Pollution Control Committee - Member ex-officio;
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(xiii)
(xiv)

(xv)

(xvi)

(xvii)

3

“)

(a)

(b)

(©)

(d)

(e)

®

(@

(h)

®

@

(k)

O

(m)

(n)

Member Secretary, Biodiversity Board of the UT - Member ex-officio;
Chief Wildlife Warden - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the Union Territory Administration; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules;

prepare a list of wetlands to be notified, within six months from the date of publication of these rules;
taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts;

recommend identified wetlands, based on their Brief Documents, for regulation under these rules;

prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence;

recommend additions, if any, to the list of prohibited activities for specific wetlands;

define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultural) are maintained or enhanced;

review integrated management plan for each of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

in cases wherein lands within boundary of notified wetlands or wetlands complex have private
tenancy rights, recommend mechanisms for maintenance of ecological character through promotional
activities;

identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Territory level development plans and programmes;

ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of each calendar year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through a
reporting mechanism;

coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies;

function as nodal authority for all wetland specific authorities within the State or Union Territory
Administration;

issue necessary directions for conservation and sustainable management of wetlands to the respective
implementing agencies;
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(0) undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and
(P Advise on any other matter suo-motu, or as referred by the State Government/Union Territory
Administration.
) The concerned Department of the State Government or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Authority.
(6) The Authority shall, within ninety days of publication of these rules, shall constitute,—
(a) a technical committee to review brief documents, management plans and advise on any
technical matter referred by the Wetland Authority; and
(b) a grievance committee consisting of four members to provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;
(7) The Committees referred to in sub-rule (6) shall meet at least once in every quarter to perform their
functions.
(8)  The Authority shall meet at least thrice in a year.
(9) The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.
6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National

Wetlands Committee with the following members, namely:—

®
(i)

(iii)

(iv)

)
(vi)

(vii)

(viii)

(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson;

Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment, Forest and Climate Change,
Government of India - Member ex-officio;

Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member ex-officio;

Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio;

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio;

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio;

The Chairman, Central Pollution Control Board - Member ex-officio;

Director, Zoological Survey of India or Scientist F- Member ex-officio;

Director, Botanical Survey of India or Scientist F- Member ex-officio;

Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio;

Member, Central Water Commission - Member ex-officio;

Adpviser, Niti Aayog - Member ex-officio;

Three representatives of State Government or Union Territory Administration on a rotational basis for
a tenure of two years each;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning & socio-
economics; and
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(xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.

2) The National Wetlands Committee may co-opt other members, not exceeding three in number, if
required.
3) The National Wetlands Committee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands;

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle;
(c¢) monitor implementation of these rules by the Authority;

(d) advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4;

(e) recommend designation of wetlands of international importance under Ramsar Convention;
(f) recommend trans-boundary wetlands for notification;
(g) review progress of integrated management of Ramsar sites and transboundary wetlands;
(h) advise on collaboration with international agencies on issues related to wetlands; and
(i) advise on any other matter suo-moto, or as referred by the Central Government.

@ The tenure of non-official members of the Committee shall not exceed three years.

5 The Committee shall meet at least once in every six months.

Delegation of powers and functions to the State Governments and Union Territory Administrations.—
(1) The concerned Department of the State Government or Union Territory Administration shall, within a period
of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified
for notification, providing:—

(@)

3

“

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;
(c) ecological character description;

(d) account of pre-existing rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

(f) list of site specific activities to be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation;

Based on the Brief Document, the Authority shall make recommendations to the State Government or Union
Territory Administration for notifying the wetlands.

The State Government or Union Territory Administration shall, after considering the objections, if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

(a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland.

(c) The Central Government shall, after considering the objections, if any, from the concerned and affected
persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Committee.
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(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands.

(b) The Central Government, State Government and Union Territory Administration shall upload all relevant

information and documents pertaining to wetlands in their jurisdiction.

[F. No. J-22012/78/2003-CS (W) Pt. V]
Dr. A. DURAISAMY, Scientist 'G'
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and Published by the Controller of Publications, Delhi-110054. AL OK

KUMAR

Digitally signed by
ALOK KUMAR
Date: 2017.09.26
22:25:31 +05'30'

31



Annexure-4

F. No. W-4/4/2022-WTL
Government of India
Ministry of Environment, Forest & Climate Change
(Wetlands Division)
Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi -110003

Dated 8™ March, 2022
OFFICE MEMORANDUM

Subject: Protection of Wetlands as per Rule 4 of the Wetlands (Conservation
and Management) Rules, 2017

The Hon’ble Supreme Court vide Order dated 4 October, 2017 in W.P. (C) No.
230 of 2001 has inter-alia, directed that, “We make it clear and reiterate that in terms
of our order dated 8" February, 2017, 2,01,503 wetlands that have been mapped by
the Union of India should continue fo remain protected on the same principles as were
formulated in Rule 4 of the Wetlands (Conservation and Management) Rules, 2010".

2. The same has been communicated by this Ministry to all the States and UTs in
November, 2017. Hon’ble NGT has also reiterated the same in various recent cases.

3. In view of above, it is once again clarified/reiterated that the 2,01,503 wetlands
(>2.25 ha) as per the National Wetland Inventory and Assessment (NWIA), 2011
should be protected as per Rule 4 of the Wetlands (Conservation and Management)
Rules, 2017. This protection is irrespective of the applicability of/notification as per the
said Rules.

Romreyth

(Dr. M. Ramesh)

Scientist ‘E’

Tel.: 011-20819249

Email: ramesh.motipalli@nic.in

To
The Member Secretaries of State and UT Wetlands Authorities
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